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During the court of upprementades 
r. i:;ed relat ing to Lok Sabha Starred 
Q I t ion o. 302 on muggl ing activit ie 
of d iamond t raders answered on 22nd 
Octob r, 2, the Hon.'ble M ... mber of 
t he House Shri Bheravadan K. Gadhavi, 
ha a ked , hether the figure given in the 
r ly included the eizure of diamonds 
m de at i rports when people come from 

oad . I had r plied t hat the figure in
cl de uch e izures to t he extent t hat we 
w re able to make out . 

On che k ing up the record I find that 
th figures given in the reply relate only 
to . izure· f d iamond effected duri ng 

of  A · such the 
do not i nc lude . 

at the air-

M R . SPEAK R :  A. K . Roy, what do 
you want ? 

HR I A. K . ROY ( Dhanbad ) :  M r. 
aker, Sir, I ju t want to rai e only one 

point .  I t i th i  : You know, Sir, t hat ou 
the 8th or November there i going to be 
an I I I nd ia  tr ike of the col l iery 
, or ker . 

M R .  P K R :  What ha that to do 
no, w i t h  th bu ine of the House? 

SH R I  A .  K . ROY : I only want Sir, 
th t on behalf of the Government �ither 
t he Labour M ini ter or the M ine M inister 
hou ld come out wi th some statement . . .  

M R .  P K R :  You come and see 
me. 

SHR T C HANDRAJ IT YADAV 
· (Azamgarh ) :  ir, you made an ob erva· 
t ionr 

' 'How do you . know that today i , t he 
la t day of t h  ·essio.n?" . . . 

MR . SPEAK R : Because, the Busi· 
nc Advi ory Committee i · meeting a t  
4 lo k . 

SHR I  CHANORAJ IT Y ADA V :  Sir, 
i t  only creates a lot of uncertainty, Today · 
i·s th� la t day for example I am leaving 
Delh i  today. Without any extension, I 
am leaving Delhi  today. 

Sir, don't make the matter hangi ng in 
uncerta inty when you are i n  the Chair. 
There should not be any uncertainty over 
tb i  matter. 

12. 1'6  hrs. 

ON S ITUTION (FORTY-SEVEN H)  
AMEN DMENT BILL* 

MR. SPEAKER : f ntroduction of B i ll .  
Shri P. Venkata ubbaiah. 

DR 
( Bombay 

SU.BRAMANIAM 
North ast ) : 

oppo e t he introduct ion. 

SWAMY 
I want to 

M R . PEAKER : Let him fir t i nt ro ... 
duce. If he doe not introduce how can 
you oppose anyth ing? 

THE M INISTER OF STATE IN THE 
M I N ISTRY OF HOME AFFAI RS (SHRI 
P. VENKATASU BBA I AH ) :  On be
half of Shri P. C. Sethi I beg to move, 
for leave to in troduce a B i l l  further to 
ameild the Const i tu t ion of I nd ia. 

M R . SPEAKER : Mot ion moved : 

"That leave be granted to introducc
a B i l l  further to amend the Constitu
t ion of India." 

M r. Vajpayee-no, he is not here. 

· Dr. Subramaniam Swamy. 

DR . SU BRAMANIAM SWAMY : C 
am a poor replacement for Vajpay� Ji; 
Sir, I am opposing t he introduct ion of 
this Con t i tu t ion (Forty Seventh Amend· 
ment ) B i l l  on two ground. . If the ho11. 
M ini ter give me sat i factory reply. I 
may wit hdraw my object ion. 

My fir t object ion is, this i related to 
a mal J  area. The demand for scheduled 
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[Dr. Subramaniam Swamy] 
·tribe repre entation and recognition has been there from variou olher State . For example, 1 have bee n  receiving a number of representations from the Darjeel ing area where a number of tribe have cla imed that t hey bou ld al o be ·o recogni ed . In Ka hmir, in Ladakh a rea, imi lar k ind of demand i s  there .  here are demand of th i  k ind. And, it would have been better for him to have brought forward a comprehensive B i l l . ! ready it i con iderably delayed . Without a comprehensive B i l l , t hey are bring ing uch piecemeal legi lat ion which on ly make -me wonder. Number two i this : I am not able to comprehend the impl icat ion 
of this Con t itution Amendment Bi l l  on the elect ion that are due to take pl ace in  Nagaland, how doe it impinge on the re ervation . Thi que t ion ha a l  o to be c larified because thi B i l l  a l  o e tend to Nagaland and therefore t be are , ome of the point .  on which l wou ld l i ke the M ini ter to make a c lar ificat ion, Sir. 

SH R T  P. VEN KATASU BBA IA H : Sir, hon Dr. Subramc:1niam Swamy ha not properly 1mderstood the spirit of this A mend ing Bi l l .  
D R .  SUBRAM AN I A M  SWAM Y :  But you have not e ·pla ined it . That is your mi take. 
SH R I  P. VEN K A TA UBBA TAH : Sir, I w i l l  refer h ini to Art icle 330 .  It ays : 

" ( l )  Seats hal l  be reserved i n  the Hou e of the people for-
( a )  the cbedu led ca te ; 
( b )  the Sch.eduled Tribes-except the Schedu led Tribes-

( i )  in the t r ibal areas of As am; 
( i i ) in Naga land; 

( ii i ) i n  Meghalaya; 
( iv )  in Arunachal Prade h ;  and 

( v )  in  M izoram ;" or As am. 
"These States are predominently triball'OPUlated States. Jn the Article of the Con titution they have been treated as 

Bill 
gen ra l e!lt : Tb re i an appreh n ion i n  the predominent ly  tri al area that th v ir repr ntat ion may not be adequate in con onan e or in conformity w ith the number of population inha i t ing in that a.rea. hat wa the reason · why this amend ing B i l l  is being brought forw rd. As a matter of fact, the Megh l aya s embly ha pa ed a Re e lu t ion i n  1 980, urging for re ·ervat ion of eat for Tribal area i n  th i  l ate . He a ·k d why i t  wa delayed when t be A· m ly ha pa. sed a Resolution i n  1 980. 
12.20 hr . 

[ M R. DEPUTY- PE KE R ill the Chair] 

We have al o to get i nformation and the 
reaction of the other tate which are 
l ikewise placed, for im·tan e, Naga land, Arunachal Prad�h, and ome other places where there i a imi lar  demand . For the 
other Un ion Territorie al o, we have to go in for a consequent ia l  amendment of the U nion TeITitorie Act and the People's 
Repre entation Act ha a lso to be u itably am nded . The e were the rea ons that have prompted Govemment to bring for
ward thi1, amending B i l l .  

My  hon. friend has a l  o mentioned about the tr iba l  ar a ·  in Darjeel ing and other area�. They are qu ite d i fferent; they only want to be recognised a the tribal area . Th i i s  appl icable to Jammu and Kashmir and other area ment ioned by the hom. Member .  It has no relevance w ith the pre ent amend ing Bi l l .  I think, my hon . friend is fu l ly  at isfied. 
MR .  DEPUTY-SPEAKER : Yes, he eem to be sati sfied. 
DR. SUBRAMANIAM SWAMY:  How 

can you take it for granted? But since 
you have aid it I am al o sat i fled . 

What about Nagaland? 
SHRI P. VENKATASUBBAIAH:  It will not come in the way of Nagaland 

elections. I have said it in the Statement of Objects and Reasoms and it wil l be clear 
if you go through the Bil l  that it will 
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not apply to the elections in Nagaland and 
Meghalaya. Thi Bil l  will come into force 
aft r it i passed by the ParJiament. 

MR. DEPUTY-SPEAKER : The que -
1ion i :  

"That leave be granted to introduce a 
Bill further to amend the Constitution 
of I nd ia ." 

Tlzc motion was adopted. 

SHRI  P. VEN K.ATASUBBAIAH : I in
iroduce the Bill . 

1 2.23 hrs. 

MA TIERS UNJ5ER RULE 377 

( i )  D LAY IN IMPL MENTATION F THE 

EXPANSI N SCHEMES OF SOM E  J: ,  THE 

TEEL PR J ECTS IN THE C UNTRY. 

H RI CHINTAMAN I J ENA (Bala-
ore ) : M r. Deputy-Speaker, Sir, There is 

an inordinate d lay in implement ing the 
expan ion schemes of ome major steel 
project l ike Bhi lai, Bokaro and Rourkela. 
Delay have occurred mo tly on account of 
the fai l ure of constructiom agencie and 
equipment uppl iers to keep to t i me cbe
dule. The delay has re ulted in co t es
calation . by over Rs. 1 500 crores. Cost 
estimate of these projects have increased 
because of changes in the scope of the 
project a nd con�quent i ncrease in the 
quantity of work. 

Government of Ind ia has et the target 
for umdertaking t he ex� ion programme 
of these steel plants during the Sixth Plan. 
But if things are allowed to go l ike this, 
the .expansion schemes of these steel plants 
cannot be completed dur ing the · current 
plan period. 

Therefore, Government of India· should 
constitute a special cell to go into the 
varfo� factors which have led to the delay 

i n  i mplementing the expansion cheme of 
the bove ment ioned teel project . some 
way · and mean should be found to moder
n ise and expand the e steel plants within 
the t ime chedule . 

( i i ) BONUS TO MPLOY S OF STATIO ERY 
0FFIC OF THE GOVERN MENT, 

SHRI  SOM ATH HATTERJ EE 
( J adavpur) : Although, after persj tent de
mand and movement launched by the 
employees, the Government of India has 
granted productivity- l inked bonus to the 
employee of the Print ing Pre se belong
iing to t he Government, yet ,  surpri ingly, 
such bonus ha not been given to the emp
loyee of t:be Stat ionery Office of the 
Government . The Stat ionery Office are 
anci l lary to the Print ing Pre e an<l are 
part and parcel of the Print ing, Stationery 
amd Publ ication Department of the Gov
ernment of India. There cannot be any 
ju t ice what soever for denying the benefit 
of payment of bonus to the employees of 
the Stat ionery Offices. National Federa
t ion of Printiang, Stat ionery and Publ ica
t ion Employees bas already brought it to 
t he not ice of t he Government the i njustice 
t hat ha been caused to the employees af 
the Stat ionery Office and I urge upon the 
Government to immediately make payment 
of b nu ralso to t he employees of the 
Statioi::iery Office . 

The productivity l inked bonu which 
ha been given for t he year 1 980-8 1 is 
for 1 5  days only and ha� been presumably 
computed on a ad hoc basi . It is also 
nece ary that t he formula for computing 
the productivity- l inked bonus should be 
final ised after di cu ion with the Natio.nal 
Federat ioin of Pri nt ing, Sationery and Pub
l ication Employees and the bonus shoul4 
be paid on proper computation also for 
the years 1979-80 and 1 98 1 -82 at an 
early date� 

( i i i ) DEVELOPMENT OF COAL MINES IN 

0RISSA. 

"'SHRI RASA BEHAR! BEHERA 
( Kalahandi ) *  Orissa has two coal fields, 

*The Origin'al Speech was delivered in Oriya .  


